
FIR No.151/2021
PS Alipur
U/s 307 IPC r/w section 25/27/54/59 Arms Act 
State Vs. Vikas

03.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Vikas S/o Anand.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 05.04.2021. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. In view of  the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are under section 307 IPC r/w section 25/27/54/59



Arms Act.  It  is alleged that  applicant/accused along with co-

accused persons had fired on the injured Karan and fled away

from  the  spot  by  flaring  a  countrymade  pistol  in  the  air.

Further, one countrymade pistol and two live cartridges were

recovered from the possession of the applicant/accused.  The

allegations  against  the  accused  are  grave  and  serious  in

nature. The investigation of the case is at initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/03.05.2021



FIR No.77/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Ajay Gupta

03.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Ajay Gupta.

Arguments  on  the  bail  application  have  already  been

heard and no clarifications are required.

It  is  stated  by  the  Ld.  Counsel  for  the  accused  that

applicant/accused  was  arrested  in  the  present  case  on

28.04.2021. It is further stated that nothing was recovered from

the accused and he has been falsely implicated in the present

case. It  is further stated that the investigation of the present

case has already been completed qua the applicant/accused

and he is no more required for the further investigation in the

present  case.  It  is  explained  that  applicant/accused  has

purchased four remdesivir injections for treatment of his family

members,  who  were  suffering  from  COVID-19.  It  is  further



explained  that  out  of  the  said  injections,  two  injections

reamined unused and hence, he gave the same to one Himani

Khera on the price on which he himself has purchased, so that

these life saving injections may be used for other urgent needy

patient suffering from ailment of COVID-19. It is further stated

that applicant/accused do not know about any dealing between

the  said  Himani  Khera  with  any  other  person  and  has  no

knowleged about the ill  intentions of  the said Himani Khera.

Lastly it is argued that applicant/accused has no involvement in

the alleged offence and prayer is made for the grant of bail.

Ld.  APP as  well  as  IO  has  strongly  opposed  the  bail

application and prays for the dismissal of the same.

Admittedly, the family members of the applicant/accused

were infected with COVID-19 and all were treated at Pentamed

Hospital. As per the medical document filed by the applicant,

the concerned doctor has prescribed Remdesiver injection for

the treatment.  It  is claimed by the applicant/accused that  he

has  purchased  four  Remdesivir  injections  for  the  requisite

treatment, out of which two injections were used  for his mother

and other two remained unused. The entire allegations in the

present case against the accused/applicant are on the basis of

two disclosure statements. One is of the main accused Himani

Khera  and  the  other  disclosure  statement  is  of  applicant/

accused  himself.  Admittedly,  no  recovery has  been effected

from the possession of the accused.  It is not the case of the

prosecution  that  the  applicant/accused  has  contacted  the



decoy customer or the police surveillance team at any point of

time  regarding  the  black  marketing/sale  of  the  remdesivir

injections  at  higher  rate  or  the  alleged  decoy  customer  or

police surveillance team had ever contacted the accused for

the alleged purchase of remdesivir injections. It is pertinent to

mention here that the alleged second injection has not been

recovered from the possession of the accused. It is relevant to

mention here that  the name of  the applicant/accused is  not

mentioned in the FIR, as the entire alleged dealing was only

with the main accused Himani Khera. Keeping in view the facts

of  the case, nature of allegations and period of detention of

accused,  applicant/accused is  admitted to  bail  on furnishing

bail bond in a sum of Rs.20,000/- with one surety (who shall be

resident of Delhi) in the like amount with following conditions:

1. The applicant/accused will not jump the bail and will

appear in the court regularly. 

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail.

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

5. The accused shall  join  the  investigations  as  and

when required by the IO.



6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted, if required or necessary. Accused shall

ensure that  the said number shall  be kept active

and switched on all the times.

It is clarified that bail bonds shall be accepted only after

the due verification of the surety.

Accordingly, application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/03.05.2021



FIR No.0087/2021
PS Alipur
U/s 381 IPC
State Vs. Ashutosh @ Ashu

03.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Ashutosh @ Ashu.

Reply filed on behalf of the IO. Copy supplied. 

It  is  intimated  by  Naib  Court  on  behalf  of  IO  that

chargesheet is ready in the present case and will be filed at the

earliest.

At  request,  put  up  for  arguments  of  the  present  bail

application/consideration on the application on 06.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/03.05.2021



CC no. 1072/2021
LICHFL Vs. Manoj Kumar & Anr.

03.05.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: None for the applicant.

Perused.

This is an application u/s 340 Cr. PC filed on behalf of

applicant  Lalit  Kumar  for  terminating  mandate  of  Court

Receiver and for prosecuting officials of LIC Housing Finance

Ltd. for making false averments and filing false affidavit before

the court. 

None has appeared on behalf  of  the applicant  despite

waiting since morning. It is already 2.30 PM. 

In  the  present  application,  neither  the  applicant  or  his

counsel has given their mobile numbers, on which they have to

be contacted for VC hearing. Further, neither the applicant nor

the Ld. Counsel has contacted the Reader/Ahlmad/Asstt. Ahlmad

of the court for the hearing of the present matter. 

  In the interest of justice one more opportunity is given to the

applicant  for  appearance  through  VC/consideration  of  his

application for 17.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/03.05.2021
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